227  Calling Attention

[4 g wiww)
¥ oA A F@ oW AW
g .5 Wgwn § B —
¥ wifwwi &1 arTIw A T,
fog ag @ @ § T &R,

& gam ax WA w0 §

MR. DEPUTY CHAIRMAN: The
discussion will continue after lunch. Now
messages from Lok Sabha.

MESSAGES FROM THE LEY SABHA

() The Charitable Endowments (Amend
ment) Bill, 1982.

(I) The Navy (Amendment) Bill, 1982

SECRETARY-GENERAL: | have to
report to the House the following messages
received from the Lok Sabha, signed fey the
Secretary of the Lok Sabha:

o

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am
directed to enclose herewith ‘Joe Charitable
Endowments (Amendment) BUI, 1982, as
passed by Lok Sabha at its sitting held on
the 4th October, 1982."

o))

"In accordance with the provisions of
Rule 120 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am
directed to inform you that Lok Sabha, at
its sitting held on the 4th October, 1982,
agreed without any amendment to the Navy
(Amendment) Bill, 1982, whch was passed
by Rajya Sabha at its sitting held on the
20th July, 1982".

Sir, 1 lay a copy of the Charitable En-
dowments (Amendment) Bill, 1982, on
Ae Table.
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The House then adjourned for
lunch at fifteen minutes past one
of the clock.

The House reassembled after lunch at
nineteen minutes past two of the clock, Mr.
Deputy Chairman in the Chair.

CALLING ATTENTION TO A MATTERS
OF URGENT PUBLIC IMPORTANCE

Communal riots In Meerut—Contd.

MR. DEPUTY CHAIRMAN: Now, Shri
Indradeep Sinha. One thing | would like to
inform hon. Members. Because of the time
that is available to us and because the Home
Minister has got some engagement in the
other House at five o'clock, | would like to call
him at 4.15. So, | would request hon. Members
to be as brief as possible.

SHRI INDRADEEP SINHA (Bihar): Ten
minutes, Sir?

MR. DEPUTY CHAIRMAN: Yes, ten
minutes. That will be all right. But at the end
all may not get so much time. That has to be
noted.

SHRI INDRADEEP SINHA: Mr. Deputy
Chairman, Sir, | happened to visit Meerut and
I have seen some of dia things with my own
eyes and also discussed the situation with the
officers there and with some prominent persons
there, including Capt. Shah Nawaz Khan, who
was a Minister here and who is a wellknown
personality. Unfortunately the statement that
has been read out by the hon. Minister seeks
more to conceal the facts than to reveal them. |
say so because the situation that has been
created in Meerut is not only a matter of
shame and
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blemish for the entire nation but also a big
blemish on the administration itself.

Now, Sir, | have visited the so-called
disputed place. | know a Magistrate was
appointed to hold an enquiry and the
Magistrate submitted a report saying that it is
neither a temple nor a "mazar”. | would agree
with that Magistrate. The so-called disputed
place is neither a Hindu shrine nor a Musilm
shrine. The dispute has been raised by
interested persons or may be interested groups.
I will come to that later. First | will give my
opinion about the ineptitude and Uttar
incompetence of the authorities there, may be
some of people higher up also. Now, this
Magistrate was appointed sometime earlier and
he submitted his report on the 20th August.
Instead of acting on the report of the
Magistrate, the district  authorities called
some of their yes-men from both the
communities and made them sign a so- called
agreement which, this statement says, "the
hard-core  Communalists did not appreciate”.
Actually, you called non-entities, people who
had no influence on any community and you
signed an agreement with them which was
repudiated. Neither the Hindus nor the Muslims
honour that agreement. My first  question
is: why did the  administration not act on the
report submitted by their own Magistrate after a
thorough enquiry, after looking into all the
papers? The Magistrate said that according to
him the disputed place was neither a  Hindu
shrine nor a muslim shrine and therefore let the
title be decided in a court of law and
meanwhile the place be attached under
section 146. Why was this not done on the
20th August? The authorities went in for some
sort of an "agreement" which collapsed. Then
there were incidents of stabbing. It started
not on the 6th when the "pujari" was stabbed; it
started earlier. Two stabbing incidents had
taken place earlier. | discussed with the
district authorities They said that they were
not communal. It is difficult to believe that.
But after this incident on the 6th night when the
"pujari" was stabbed, then rioting started;
but  from about 10 .M. up to 4 AM. the
authorities did nothing  and the rioting went
on. Is it not a fact that curfew was imposed at 4
A.Mm.? Why did the authorities allow the
rioters to have
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a free reign before the curfew was imposed? It
shows the ulter ineptitude of the
administration. After the curfew was imposed,
what was the behaviour of the police,
particularly the PAC? Sir, | found two cases
with pellet injuries, not bullet but pellet
injuries. | asked the D.M.: from where did
the pellets come? The S.P. was also there. |
said: your police do not carry those guns which
fired these pellets. You have
rifles. From where did the pellets come?
They said, they were fired from private  guns.
So, people with private  guns joined hands
with the PAC to fire on the  minorities from
housetops. | saw two pellet injuries myself. We
have published the names also. What did
the authorities do after that? | asked them.
Have you seized all the private arms? They
said, only half of them. | had been there on
the 17th September. So, till 17th September all
the private licensed arms had not been seized,
and probably they are being used even now.
There are  unlicensed arms  also. Much has
been made of a big catch of weapons. They
were not meant for rioting. That is my
impression  also.  The knives, the daggers,
the spears and swords, they had all come to
Meerut for polishing and then sale outside.
They had nothing to do with the riots. Most of
the cases of death are due either to stabbing
or to pellets or police bullets and police firing.
And what surprised me  most was that there
was no mass frenzy at all at that time at least.
I cannot say about the situation now.
There was no communal frenzy among the
Hindus and the Muslims. They were living
peacefully together. Of course, there were
communal elements among  both the
communities. | do not deny that. Tn one
mohalla | foand a number of Muslim
houses burnt. There were four Hindu houses
there which were intact, which were  safe.
We asked the Hindus: How are your houses
safe? They said, we had no quarrel with our
neighbours. We have no  quarrel  with
our Muslim neighbours. Then who burn* the
Muslim houses? We asked  They said. the
PAC and those elemen's that had corns' from
other mohallas. They had set fire to the
Muslim houses. And yet the Muslims had
not retaliated bv setting fire to any of the
Hindu houses We went into another
mohalla, Shah Nawaz Khan's
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mohalla. There is only one Hindu house in that
Mohalla. That house was intact. We called the
owner of the house. ~ We talked to him. He
said we have no complaint. Shan Nawaz Khan
lold me there was curfew in that mohalla and
all the shops were in the neighbouring mohalla
which is a Hindu mohalla, and the Hindus from
the neighbouring  mohalla used to purchase
the rations, milk and other things and supply
them to their muslim bro'nren. So there was
good amity  between the communities in that
area. Hence, the Meerut riot was not a riot
of mob frenzy of Hindus and  Muslims
fighting and attacking each other. It was a riot
organised by select bands, aided and abetted by
the police, particularly the PAC. Now, 1 do not
want to give all the detaik We have published
the names. One person at least was not only
beaten but also bay-one ted in his house and he
died in the hospital. He bayoneted by the
PAC. I think | would give his name: Shafiq
Ahmed in Purvaahiran, on September 8. He
was captured, beaten, bayonetted, and one or
two days later he died in the hospital. This is
what the PAC did. Now, among the Muslims
the common demand was that the PAC
should be withdrawn. This was the  opinion
not only of the communal-minded  people
but of the Muslims whom we can even
todav call secular; for example. Shah Nawaz
Khan. All of them agree that the PAC should
be withdrawn. The PAC has had a black record.
It had a black record m Agra, it had a black
record in  Pantnagar, it had a black record in
Moradabad. The PAC is not a force which can
be sent to "store communal  amity. Itis a
force hich is itself ~ communally infected,
It does not control riots; it spreads riots. This
PAC was there. Another side. lust two
minutes.

MR. DEPUTY CHAIRMAN: One
minute more, please

SHRI INDRADEEP SINHA: There ire
political vested interests in Meerut which fe -
n verv important aspect of this question. T
have dealt with the administrative side. Now.
we take the political vested interests. A
Tonfer*nce was help in Meerut—not of '
these people of Meerut
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alone but of the whole Division, which, was
addressed by the U.P. President of a political
party which is known as the BJP, Mr. Madhav
Prasad Tripathi. And the BJP MLAs, who had
lost the election in 1980 and 1977 were
leading the agitation. (Time bells rings)
Whether this is a fact or not, let him sa)\
(Interruptions) | can even name them. Names
are there, published in the SUNDAY of 26th
September to 2nd October, 1982.

MR. DEPUTY CHAIRMAN: Please
leave it at that.

SHRI INDRADEEP SINHA: On the 16th
and 17th September, when the officers bela-
tedly decided to attach the place undei section
146 and asked the parties to go to court to
settle their title, as the Magistrate had
recommended, then that BJP organised a
Bazaar Bandh, a hartal. And after that, that
hartal was spread to a number of towns. So,
there are political vested interests interested in
Spreading the riots. So far as the ruling p”rty
is concerned, | have to report with great regret
that the two MLAs of die ruling party,
Congressd), were comuiunally divided
between themselves, each siding with the
communalities of his own community and not
playing any creditable role, and the MP from
that area, Mrs. Mohisna Kidwai, had not cared
to visit.. . .
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SHRI INDRADEEP SINHA: She did not
care te visit Meerut, and when she went there
she had been mobbed by the Muslims. .
{Interruptions;  Finally, Sir a BSF
commandant has committed suicide. It has
been reported in today's papers— in Meerut.
He must have been shocked by the communal
behaviour of the rolicft
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there. That must be looked into, why a BSF

commandant has committed suicide.

MR. DEPUTY CHAIRMAN: That is a different

matter.

SHRI INDRADEEP SINHA: So Sir, | would just
request the Government to send an MPs' delegation,
of all parties, to study the situation and give the facts
and their recommendations and assuage the
communal feelings. No. 2, uamfcr the local
authorities and bring efficient people. No. 3, drive
out the PAC and disband, it and put the CRP and B
F— not Jagannath Rao Joshi or his Rs— put the
CRP and BSF in charge of the place and let secular
political forces become active there to restore

communal peace and communal amity.
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Shri Dipen Ghosh.
Not there. Shri Ramamurti.

SHRI P. RAMAMURTI (Tamil Nadu): Mr.
Vice-Chairman, Sir, it is with very great
anguish that | rise to speak on the riots that
have taken place at Meerut and the toll of
human lives that it has taken. It is not only a
question of Meerut. We have seen after
Independence that a series of Hindu-Muslim
riots, communal riots have taken place i,
different parts of t'ae country. We proclaimed
in our Constitution that India is a secular
Republic. How is it and why is it that even
after 35 years since Independence dawned on
this country, we have not been able to instil
the spirit of secularism among the people of
this country? This is the first question that |
want to raise.

Revivalism takes many garbs.
Fundamentalism also takes many garbs.
Fundamentalism is not only of the Islamic
variety. Fundamentalism is also of the Hindu
variety. When Guru Golwalker in his wonder-
ful "Bunch of Thoughts" talks that Muslims
are aliens in this country, they are not people
of this country, and all that kincl of thing.. . |
don't have his book with me. Otherwise |
could have given quotation after quotation.
When it is openly stated that the Muslims are
not citizens of this country and, at any rate,
they can only be second class citizens, when
such things are preached by that great
preacher of the RSS, today | do not know
what their position is. Bul:, at any rate, the
RSS has not repudiated th, teachings of Guru
Golwalkar. If today Guru Golwalkar's
successor, Balasaheb Deoras, is prepared to
openly condemn and repudiate those writings
of Guru Golwalkar condemning Muslims as
aliens and second clasg citizens, then | can
understand that there is no Hindu
fundamental-ism. But, for years in this
country people have been preaching of Hindu
Rashtra. What is the meaning of "Hindu
Kashtra?" Hindu Rashtra has
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some meaning. And when they are talking of
"Bharatiya culture" a* opposed to some other
culture, what is this? Therefore, there is
fundamentalism on both sides. On the other
side, the Jamait-e-1slami organisation also has
been preaching Islamic fundamentalism. Both
are politically aimed. Despite all the talk that
this is, after all, a cultural organisation—
culture, culture—what is the culture? What is
it aimed at? Hindu polity being the polity of
the country and Muslim polity being the
polity of the country, this is what is
fundamentalism—either Islamic or Hindu.
Therefore, even today | don't think the RSS
has given up that thing. At any rate, let there
be an open repudiation. | am sure no person in
this House who has got any connection with
the RSS will dare repudiate Guru Golwalkar.
If he dares to repudiate him, | bow to him.
Therefore, Sir, this preaching has been going
on in this country. What happens in this
atmosphere? For any small thing, for instance,
if a Hindu girl marries a Muslim boy then
Hindu-Muslim riots start or, if a Muslim girl
marries a Hindu boy, the, Hindu-Muslim riots
start. It happened in Kashmir, it happened in
Indore, it happened in so many other places.
Such silly things happen. Why, the
atmosphere has been vitiated by this talk of
fundamentalism.

Mr. Mathur talked of fundamentalism. |
was very happy that he was talking of
fundamentalism. But let him also talk of the
other fundamentalism which vitiated the
atmosphere in the country for the last thirty
years.

Sir, what is the Congress Party, the ruling
party, doing? As far as Meerut is concerned,
reports are there that the role of the two
Congress MLAs belonging to the two
different communities is not something which
is commendable. That is all | would say. At
any rate, when you talk of secularism and
when Heads of State go to various temples
with fanfare, why is that broadcast through
the
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media as if it is great news? | don't mind
Indira Gandhi or the President or the Vice-
President going to temples. It is their personal
affair: | am not bothered about it. | don't go to
temples to worship. That is a different matter;
it is my personal matter. (Interruptions).. .But |
go to temples to see the sculpture. | have been
going to temple after temple to see the
sculpture. Probably | have visited the largest
number of temples in India to see the sculpture
but I have never gone to see God or for
worship, etc. If anybody wants to go, let them
go. It is their personal affair, between their
conscience and their God. If they believe in
God, they can certainly go, but why make it a
special thing and broadcast it through the
media, through the newspapers and all those
things? | can't understnad that. And then, there
is Dhirendra Brahmachari who, over the radio
or TV, hours after hours, week after week,
goes on reciting Yoga Sutras.

SHRI RAMANAND YADAYV (Bihar): It is
a kind of exercise Which is being taught.

SHRI P. RAMAMURTI; You may call it
anything. But who asked him to teach yoga
"sutras"? | know what yoga "sutras" are. |
have read more Sanskrit than you know.
(Interruptions).

SHRI RAMANAND YADAYV: You don't
know.

SHRI P. RAMAMURTI: What do you
know?

SHRI RAMANAND YADAV: You do
not know anything about yoga.

SHRI  P. RAMAMURTI; | know..
(Interruptiojis)
THE VICE-CHAIRMAN (SHRI R.

RAMAKRISHNAN): We are talking about
Meerut riots. (Interruptions)

SHRI RAMANAND YADAV: | am not
fighting for Brahmachari. | am fighting for
yoga. | have benefit-
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ed by this feature on radio and television.
(Interrwptions).

(SHRI P. RAMAMURTI: If yoga has been
the objective, is there only one yogi in the
country, Dhirendra Brahmachari? Is there
nobody else who knows yoga?

SHRI RAMANAND YADAV: If there is
anybody who is interested, he is also
welcome.

SHRI P. RAMAMURTI: The whole trouble
is, I am not bothered about hig showing the
exercises. What | am bothered about is the
"sutras" that he goes on repeating, the
"Brahma sutras" and other "sutras" that he
goes " repeating. That is something which is
connected with religion. (Interruptions) I am
not yielding. Will you please control him? |
am not yielding.

SHRI RAMANAND YADAV: | am sorry
to say...

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Pleas, talk when your
turn comes.

SHRI P. RAMAMURTI; | can quote
"sutras" and "sutras" and tell you the
meaning. Therefore, when the State mass
media are being utilised for propagating
religion, the; what happens to your
secularism? Therefore, this is the kind of
atmosphere that is being created in this
country. | do not object to your reading
"sutras". Jt have read "sutras". | can teach you
"sutras". if you want. You come to me.

SHRI RAMANAND YADAV: Com-
munist "sutras" you can teach.

SHRI P. RAMAMURTI: I will teach « you
"Brahma sutras".

SHRI  ARVIND GANESH KUL
KARNI (Mabharashtra): Mr. Rama-
murti, you have only said about two
"sutras", yoga sutras and
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[Shri Arvind Ganesh Kulkarni] "Brahma
sutras”.  He also recites 'Kama Sutras".
Avre you a bachelor yourself? (Interruptions).

SHRI P. RAMAMURTI: | beg to be
corrected.

SHRI ARVIND GANESH KULKARNI:
Poor Kamleshwar lost his job because of that.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Hon. Members, | am
sorry to interrupt. The time at our disposal is
very short. The hon. Minister has ty go to the
Lok Sabha at 4-15. Please do not waste the
time of the House.

SHRI P. RAMAMURTI: Therefore, the
atmosphere that is being created in this
country during the last 35 years, instead of
creating a sense of secularism, is actually
creating division between people and people
and this has got to be put an end to. How w,
can put an end to it, how we can fight this
ideologically, I have no time just now to
explain. But if we are all interested, let us sit
together and let us all launch an ideological
struggle against this non-secular, communal
attitude. This is what | would like to say.

As far as Meerut is concerned, it is absolutely
clear that th, role of the PAC has been bad and
the administration has failed in its basic task of
keeping law and order, even though warnings
were there for a long time. That is ,ow admitted
on all sides. Therefore, | need not repeat it. But
the fact remains that the PAC's role in these
communal riots has been uniformly bad,
whether it was here or in Moradabad or
Agra or anywhere.  Everywhere the  PAC
has been infiltrated with this communal
virus.  Unless you are able to cleanse the PAC
and such other police organisations and
administrative organisations also, you will not
be able to tackle the problem. I, such organi-
sations if anybody shows any kind of bias
towards one community or  the
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other, he must be removed from service
immediately. Such people do not deserve to be
in service. Unless this is done, | do not think
anything ca, be done. We will be only having
post-mortem examinations, we " be having
debates, but these riots will go on in this
country and ultimately this country's nam, will
be in the mud because we proclaim ourseives
to be a secular country but we do not. tolerate
the minorities. After all, the greater number of
victims of those riots are from the minorities.
They will be the people who will be the larger
number of victims. Therefore, | am not saying
that the minorities are not attacking the
majority. Bui what | s?y is the victims will be
the minorities, and that will be made a big hue
and cry throughout the world, and particularly
in the Islamic world. We are surrounded by
the forces. Please, therefore, take immediate
steps to cleanse your administration and the
police services. Thank you.

SHRI ARVIND GANESH KUL-
KARNI; Sir, I am not going to add any fuel to
fire. It is going on unnecessarily | have
personally not gone there. So |  do not claim,
as my friends and colleagues here have
claimed, to having personal information, or my
other colleague there who has gone there
personally. Mr. Shaha-buddin must have gon,
there. But | have not got that sort of
information. But as an Independent with an
independent mind 1 am  looking at this whole
episode  and | must say how foolish we are,
particularly the politicians, in whipping up
frenzy of both communities. It was not
necessary at all. One lesson if the Home
Minister is really prepared to share with the
Opposition, is it is the incompetence of the
Government  which is  running  the
administration in UP. | have gone through
various articles and editorials written by the
newspapers. What they say is the total incompe-
tence of the administration and the Chief
Minister in handling the situation in ~ Meerut.
They might have visited th, place but they have
not
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done anything. And Mr. Home Minister, you
are using your Home Secretary as if he is a
Director of Fire Brigade. Sometimes you are
sending him to Maharashtra, sometimes to
Meerut or sometimes you may be sending him
to Punjab.. .

AN HON. MEMBER: He was sent to
Punjab and Srinagar.

SHRI ARVIND GANESH KULKARNI:
God knows where you are sending him. But
this is not the job of that officer. What | am
asking is, why did this occasion arise at all?
Why is he being used as a Director of Fire
Brigade? Does it not show that the
administration at the State level is so
incompetent? | am not speaking of
Maharashtra. There will be another occasion
to speak on it. But my observation is the intel-
ligence reports, the intelligence machinery,
and the administration is totally incompetent;
that is why, such occasions cannot be handled
by the local State Chief Minister and the local
administration. | was really surprised to read
today's Hindustan Times. | quote from the
Hindustan Times:

"More glaring than the administrative
incompetence is the political failure. The
healing touch was missing. The Chief
Minister at no time sought to involve the
leaders of the two communities in restoring
harmony. On the contrary, various
Ministers..."

This is very, very important—

", .. the various Ministers camping in the
city, seem more interested in protecting the
guilty members of their religious
community than in promoting the peace.
Unfortunately, the ruling party in the city is
much too divided to take a positive lead."

There is no further condemnation necessary
of the administration of the UP State and the
UP politics in which
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your party is ruling at present. J
think  Mr. Mallick is not here. He
rightly stated, i, what is happening
in  Meerut, there are two water-tight
compartments—whether it is  Congress

(1), whether it i BJp or whether it
is another Lok Dal, but all Hindus on
one side and all Muslims on another
side. Have you ever seen such a
situation? ~ Th,  politics  which  your

party is playing, has developed this
situation. Don't be annoyed when |
say this. | am really interested in
secularism.  Now what we find is

making the BJP or the RSS the whip
ping boys hich is not going to find
a solution. | warn you here, making
the RSS or somebody the whipping
boy is not going to find a solution.
What Mr. Bhattacharya said is very
right. Fundamentalism is growing.
In this House | have said from that
seat some' one year back that the Gulf
funds are damaging the entire struc
ture and politics and stability of this
country. At that time some of my
friends were very much annoyed. But
I know what is happening in my own
district. That is why | said that this
type of behaviour or this talk of fun
damentalism is not going to make any
solution, except the political will of
your party. AU the bickerings of you,
own party people have to be stopped
at once. Then, Mr. Minister, | do
not  understand—perhaps  Mr.  Hashmi
or Mr. Mathur will explain to me; 1
have not seen it in my life—why a
Shivling is shifted on the first floor

of any building It is always
o, the id fioor—Shivling  or
Mazaar. (Ir ms).
i SsAae { FzeT)
FIHTTT W OE
qr o
-4 '"u’;_

SHRI .GH KUL-
KARNI; 'Ka nchipuram aur
kahan Meerut'. 2 Minister has
rightly said that there must be some-thing
fictitious. A3 has been rightly said, it has
been in existence right
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since 1970. There was a trust for this. Now,
Mr. Indradeep Sinha said that this is a
watering place or...

SHRI INDRADEEP SINHA: 'Piao".

SHRI ARVIND GANESH KULKARNI: |
don't know that. Qazi Shahr, Advocate, who
was interested in grabbing some land and
again the 'Pujari' was also interested in grab-
bing some land.. .(Interruptions)

FETATG ST, AGFT WAL TL HET
EE G

dada w1a faqur | IFE (o
®ata olg) : & § qro w8 A0 T
FHr § |

Wt mefaeg stom Tawoit: W
SUsiirc -4

o1 $qTq TIg : /AT 432 &) 0 2,
HIT TEF qTT A FA0 )

SHRI ARVIND GANESH KULKARNI: |
do ot sit here with closed eyes. We have got
eyes. (Inter-ruptions)

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): I would like to clarify
that the Chair does not take directions from
anybody. (Interruptions)

SHRI ARVIND GANESH KULKARNI-.
Thank you. I have not many points to make. |
have highlighted these two basic facts. Let \is
not blow it up. It is a very small matter. It
looks ridiculous that Mrs. Mohsina Kidwai, a
Central Minister. goes there along with the
President of the Congress () at Meerut. What
type of people are there? It is said that
seventeen companies of the PAC are there. |
do not know what is the composition of a
company—how many persons?
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SHRI P. C. SETHI; Two hundred.

SI Ki ARVIND GANESH KULKARNI: It
is as if it is the Rajasthan border or Kashmir
border. A small town, requiring 17 companies
plus BSF puis CRP, to quell the riots...
(Interruptions) What is this administration?
Where is the Government working? It is not
a party matter.

Last point | want to make and want
to ask is: Why a Congress (I) MLA
called Maulana Bukhari was taken
to Meerut? This is totally reprehen
sible. Why had he *o go there to
put that 'mazaar’ or ‘'chaddar' or what
ever it is. What i; he? Is he a fuel
lighter, or what is he? | do not want
to comment anything. Mr. Bhuguna
has nothing to do with all these things.
Mr.  Bukhari might be an activist.
But the Government should not have
encouraged other people, whether from
this party or the other. And whether
there was any seminar ¢ that also | do
not know. But | am only against
Bukhari because Bukhari is a respon
sible Maulana and that he should go
there and instigate these people to
fight is totally reprehensible. Sir -------------

SHRI SYED SHAHEDULLAH (West
Bengal): He is described as Imam and not
Maulana.

SHRI ARVIND GANESH KULKARNI: 1
am sorry. So, 'ne is Imam Bukhari.

Sir, what | want to request the Home
Minister is this. These are the weaknesses in
the Administration. The~e ars the weaknesses
iri the Intelligence service. And as demanded
by various people, it seems the culprit is the
PAC. For heaven's sake, remove it and have
the CRP ar the BSF or whatever it is. And do
away with this PAC and create an atmosphere
where such clashes will not occur.

SHRI V. GOPALSAMY: Mr. Vice-
Chairman, Sir, with much agony and anguish
I would liketo saya few
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words on this burning problem. We have
discussed umpteen number of times about this
problem in this august House. What |
understand from the pres; reports is that
District Administration in Meerut has totally
‘ailed to tackle the situation. And also it would
be very proper to bring to the notice of the
Government the remark made by the Times
of India' in its editorial that the District Ad-
ministration has been weakened all over the
country partly as a result of political
interference. So. it is high time wc seriously
thought about this matter.

Sir, Mr. Ramamurti has correctly pointed
out that some philosophy is advocated in our
country by certain elements and nobody from
RSS movement has repudiated the theory
of Guru Golwalkar that the Muslims in our
country are aliens. Sir, if we go into the
details of the recent communal flare up in
Meerut, we find that the initial cause of this
communal flare up was a very trivial one. But
at the same time we should not forget that
Pakistan which advocates the cause of Islam,
when it attacked our country, these Muslim
brothers wer,  second to none to defend our
country. These Muslim brothers were in the
Defence services. They laid down their lives
for the cause of India.  Sir, | do not find fault
with the religious leaders particularly. But
whoever ~ comes to address a religious
meeting, either a Muslim leader or a
Hindu leader, they come and preach sermons;
they do not preach communal  harmony. |
do not charge them that they incite violence; |
do not charge them that they preach
violence; and | do not charge them that they
preach hatred. But, on the other hand, they do
not insist upon the necessity of nurturing
communal harmony. Karl Marx had
correctly  said that religion is an opium.
So, when th, opium enters the heads of the
people, that creates the mischief. So, | view
this problem fDm a rationalist
approach.
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Pandit Jawaharlal Nehru was a rationalist. He
did not want himself to be called ev'en a
Panditji. He was a rationalist. He wag against
superstition. He was against religion fana-
ticism. Now, Sir, in every part of the country,
religious fanaticism is raising its head. That is
the root cause of all the problems. And what-
ever the Government is doing, Sir, either the
Central ~ Government or the  State
Governments, they act as a fire-fighting
equipment or like an ambulance. When a
problem arises or a firing takes place or a riot
takes place. then the Government rushes there.
But what | would sugges” is that the leaders of
all political parties, the national leaders,
wherever they go and speak, they should insist
upon developing communal harmony.
Generally, after some riots take place, we send
there a committee, either a delegation of MPs
or sO™.ne other committee. For what purpose?
To make a post-mortem report. So, we should
foresee the consequences.

Sir, when houses were burning during
partition days, when arson and looting was
taking place at many places, when Hindus and
Muslims were killing each other, the Father of
the Nation was walking through the streets of
holocaust and massacre and he was trying to
put off those fires. Sir, | do not see now any
such father figure. | am very sorry to say that
unless a rationalist propaganda is made, the
matters cannot improve. | do not blame the
religious leaders but when fanaticism goes
beyond limits then you cannot avoid such
consequences.

Sir, even when cities were burning in
northern India, peace was prevailing in Tamil
Nadu in those days. | can holdly say that for
this the credft goes to Periyar, the great social
reformer, the champion of social cause, the
champion of social justice; the
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[Shri V. Gopalsamy]

credit goes to him an” to his ardent disciple "Great
Anna". That is why in Tamil Nadu, when Hindus
and Muslims were attacking and killing each other
in north India they were embracing each other. Had
the views of Periyar spread in the northern parts,
this thing would not have happened. That is my
humble opinion. (Time bell rings). What | would
suggest to th, Government and what | would
suggest to the leaders is that communal harmony
should be preached and a systematic propaganda
should be made. At this juncture, on behalf of my
party, | would like to make an appeal to leaders of
all the religions, to leaders of all the political parties
in Meerut and in the nearby areas that they should
nurture communal harmony, forget th, past and not
blame each other but instead preach the concept of
'love thy neighbour'. That should be the concept.
Two thousand years ago in our Sangam literature
there was a couplet

"YADHUM OORAI
YAVARUM KELIR"

That means, every country is my country, every
man is my kinsman. That was the concept of
ancient Tamil Nadu.

Therefore, 1 would like to appeal to the leader;
of all the religions to develop such a concept. With
these words, Sir, | conclude.

ot far wr wr (FRT) @ 3v-
maryfer o, OF &M SAT 4 <A AT
famry " Fa gL @@ § A1 Sman
31 T gw g wve faww @ &
fomi agm ema dar 8, WA T 2
atery 3, #ifar o fauy 0%  uw & &1
e g T owdreen w1 fd agT
FMH AT q@r g |

AT aF T 47 & fawgq w1 qAT
gam Mm@ gu & swdfea
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SHRI GHULAM RASOOL MATTO:
(Jammu and Kashmir): Sir, cominy from
Kashmir, more particularly after the sad
demise of our great leader, Sher-e-Kashmir,
Sheikh  Mohamma?. Abdullah, | am really
distressed to find an analogy between the
funeral procession and the riots in Meerut. An
estimated one million people attended the
funeral of Sheikh Mohammad Abdullah and
the only slogan that was being raised by all
and sundry there—thi; was the time or
mourning—was

9T FIAL FT AT ILWT
fgez - aitaq fae =gz

This was the time of mourning for Kashmiris.
But at that tim, also they were saying that we
want Hindu, Muslim, Sikh unity. When |
compare that with what is happening in
Meerut my head hangs in shame. | do not
know how to compare it. In today's daily, an
important national daily, | saw a photograph
in which on the front page it was given that
there is a mazar and a temple on which this
Meerut controversy has arisen. This again
takes m, back to Kashmir. Islam came to
Kashmir only 600 years ago. It was brought
by the great Syed Ali Hamdani, popularly
known as Shah-i.Hamdan and today | would
request the RSS friends particularly to go to
Kashmir and see the Musoleum of the Shah-i-
Hamdan which is called Khankahi Moalla. On
the ground floor of that ther, is a Kali Mandir
where the Hindus go and the Muslims go to
the mosqu, every morning. | do not know why
the Hindus and the Muslims cannot coexist. I
God different in both these communities?
These analogies are such as can dishearten
anybody in this world.

Coming to the main question, we
Kashmiris had cast our lot with India India of
Jawaharlal Nehru and Mahatma Gandhi.
Fortunately  for
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us—we think it is fortunate for us— that this
State of Uttar Pradesh is being led at the
moment by a Congress (1) Government. If we
have not been able to control these riots in a
State which is ruled by Congress (1), | do not
know what the fate of India will be if it is
ruled by communal and fundamentalist
organisations. There is a lot said about this. |
do not want to go into the controversy. Now a
peepal tree was there on which water was
being poured. Then shops were being raised.
And second time Lin-gam was placed over
there. The Shahi Imam wa there. Mohan Lal
Gautam was there. | would request the hon.
Home Minister to very kindly go into these
details and investigate what the role of these
communal organisations in that particular
State is and why these communal flame are
burning the whole country.

Then | would request the hon. Home
Minister to take into account the role of the
PAC. The people over here have told me that
this is 'Parki Armoured Constabulary'. It is
said sQ because 'Parlai' in Hindi means, it
brings earthquake and what not and
everything is destroyed in it. | would request
the hon. Home Minister to withdraw it
immediately. If BSF or CRP is not available,
kindly ask the State of Kashmir to send
K.APP. to Meerut who will control the
situation.

I would make one more request to the hon.
Minister. When Amritsar riots took place
three months ago; | was elected to this House
and Giani Zail Singh was the Home Minister.
| had a telephonic talk with some one in
Amritsar. The same day it was made known
that Giani ji had gone to Amritsar and the
things were normalising there. Why should
not the Home Minister camp there personally
till peace is restored? Don't send your officers
and others. Go there personally and see for
yourself what is happaning there. You stay
there, dine v th the people, sit with the
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people and remain with the people. | can
assure you that when the people will come to
know that the Home Minister is with us, they
will make it a point to see that nobody is
being harassed. People will calm down
automatically, peace will come back
immediately. So, you go there personally.

The third and the most important point that
I would like to make is with regard to the
Collectors or District Magistrates, as you call
them, and also the Superintendents of Police.
They are the main pivots who are responsible
for the law and order situation of any
particular State. Kindly issue directives that a
confidential report on the rol, of the SSP or
the DC is sent to you. The concerned officers
should write what has been the role of this
particular SSP or that particular DC and there
should be 50 per cent markg on his
performance in controlling law and communal
disturbances. If a particular officer has failed
in doing this thing, he should not get the
promotions which are due to him, otherwise.
He may be a very honest officer, h, may be a
very competent officer, but he must be made
responsible for all these things.

I do not want to enter into controversy. |
beg of all of you, including my RSS friends,
in the nam, of the soul of Sheikh Abdullah,
kindly go there and restore peace in the city of
Meerut and see to it that nowhere in this
country an ugly head should com, up. Where
we talk of Muslim fundamentalism, we must
also talk of other fundamentalisms also. W,
must see to it that no fundamentalist force
should raise its ugly head: This country has
been born on secular basis only and we must
see to it that only secular forces are allowed to
thrive and no one else.

SHRI P. N. SUKUL: Mr. Vice-Chairman,
Sir, it is indeed a matter of sham, for all of us
that despite the lapse of more than three
decades



287  Calling Attention

[Shri P. N. Sukuni since independence, such
communal disturbances are still happening in
our country. | fail to understand the reason for
these disturbances. Also r fail to appreciate the
stand taken by so many of our Opposition
friends here that the PAC or th, police is
responsible for this thing. Did the disturbances
in Meerut start earlier, or the PAC reached
there earlier? The PAC was deployed their
only when the communal disturbances had
started, not that the PAC was sent i here
earlier and then the PAC started the whole
thing. | quite remember that even during the
Janata period, communal disturbances took
place at so many places—Jamshedpur, Ranchi
and so many other places. Was PAC
responsible for that? Today some of our
friends say that it is the PAC which is
responsible for all this. It appears from their
speeches as if it is only the police and the PAC
who created such a situation. Personally |
entirely disagree with this thesis. People say
that CRP or BSF should be posted. They are
the same men, same Indians, same Hindus,
same Muslims in those forces also. When
many of our friends start plead-ing for more
and more deployment of BSF or CRP,
personally | have a hunch that all is not well.
Our BSF and CRP forces are meant for pro-
tecting our borders. And if we withdraw these
forces from our borders, are we not going to
weaken our position there on the borders?
That is why | say that personally | do not
agree that the PAC or the police should be
replaced so easily by the BSF or the CRP. In
fact, by raising such demands, we are only
diluting things, mixing up things. It is not the
correct diagnosis.

What happened in Meerut? On the 13 th of
August, who wer, arrested? | ask my friends,
on the 13th of August, Hindus were arrested.
Four arrests were made in the morning and
the Hindus went there and gheraoed the
police station. There was a lathi charge upon
the Hindus. Nineteen persons wer, arrested on
the 13th
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evening. Does it go to show that the district
administration or authorities were helping one
community against the other? My dear
friends, in such sensitive and delicate matters
we should not be politically motivated.
National interest has to be there at such times
and thig national interest must not be made
subservient to our political interests. Our
friend, Mr. Bhattacharya, was here. He was in
a way trying to defend the Imam. | said, "No,
Bahuguna is hand in glove with the Imam"
and | wonder if these elements are not really
responsible for what has happened in Meerut
or Moradabad and elsewhere. | remember,
when the Jamshedpur riot; took place,
Bahuguna went to Siwan. He held meetings
with Muslims only in Siwan, and for ten days
the situation was very tense in Siwan. These
are the elements who want to exploit the
people for their narrow poutical ends and that
is why | say that we must diagnose correctly.

SHRI INDRADEEP SINHA:
away is Siwan from Jamshedpur?

How far

SHRI P. N. SUKUL: | never disturbed
you.

SHRI INDRADEEP SINHA: | just wanted
to know.

SHRI P. N. SUKUL: No, no. | never
disturbed you. I am only telling you what |
feel and what actually happened. So | say, it is
not the PAC or the police who are mainly
responsible for these disturbances. In this
connection | would like to ask our hon.
Minister as to from whose houses armg and
ammunition were discovered in Meerut and in
Moradabad. From whose houses

fora® a ¥ g
fad, guer samar o% ., L (evaow

) dag sgwn graw : & o 9g TETAr
wEm § f fead i & i Ry
(samerwr) 7 g gg1 e . (SrRaT)



289  Calling Attention
Meerut

U et daal age 3 ]F

S S 5 s Wl U &
(eafas). .. deo Jlagfa o gy
[(eatsas). . S WS g i yae

qod9r T2 gER : AIAET 9,
Iz arzd, & ™ 9w W 7 W E,
gafae & wfag 37 wr § f& =
ftu At s gfFa #1 ardr e
g 72 % fraw a0 @ glame foe,
72 FHEE! AAAN Teal St FAM HE
FN AL ... (BamwmA) feaw w4
i a1 war 99T 1T wEAsETE W
00 FAT, AUTAZ H gAT, TEMW
FmEt & ogar § ar sfew wT #
TZ ARAT § WL 4g WO ST U7 F
fe o gz ST &7 &1 ® € W+ fag
faart amd fadmme

[5OCT. 1982]

OF QAT HqEa . F Gl A
aar 37
aqr @ @ 2, zfaqe 9o w@r ...
(23xava) (R ¥ EET) AT fag
w2 TATATT AT § FALT T AT 07
AT 1 AR @d § 38 ey
AT A BT AT G AT E AT OFAZ
& 9 g3 T & g ar fRdr st & A
T Atz T Fciz zeyez F 4l § a@w
IR E AR [ AT AT OF WHATE
AT T ATCATISATE | GHTE ST
qEHT A HF A £ Afva
2 wgar e gfea s dr o &1 F7 a5
fear scm &t S gt ST, e &
wift 7t wear g B gfem s drogedto
#a AT, WY 3T F0, AF IFE A8 HUA
Sfrasm A Fguae & o are ¥
ag A AEAT. . (WAER) T
ATY FAT ZAT AT AT Aot S
T . .

S qis Q3 AFH : IZ qHA AT

#[] Transliteration in Arabic script.

Qommunal riot 290

Such sensitive areas where  such disturbances
occur time  and again, must he identified. In
the whole of the country we must identify
such sensitive areas wher, such ~ communal
disturbances occur time and again. We must
make periodical review  of the situation in
those areas from time to time if we really want
to tackle this problem. If we do not want to
tackle it, the, | can abuse you and you can
abuse rne, but that does not solve the problem.
Areas have to be identified, periodical
reviews of the situation obtaining in those
areas have to be made and, also, a very strong
peace force has to be created. If there are any
lapses on the part of the PAC or the police or if
the PAC or police is not adequate to meet the
situation, then the Union Government should
create a strong peace force consisting of
people from all the communities. Muslims
should be there, Hindus should be there, Sikhs
should b, there—all ghould be there. 4 P.M.
And this peace force should be in adequate
strength. Only then it can remove these
things. Also no arms and ammunition
should be allowed to be left with people
in such areag ag soon *there is even
one single incident. It is unfortunate that in

Meerut we have not yet been able to
recoverable the arm; and ammunition  that
are there with the people. In fact, no

arms and no ammunition should be allowed
to be left with the  people in such sensitive
areas. | entirely agree with our friend, Ladli
Nigamiji, that a punitive tax must be imposed in
such areas. People must be punished if these
things take place in their areas. They
must be taken to task. They will have to
pay for it. Only then we can improve the situa-
tion.

| also agree with the recommendation of the
National Integration Council that officers
should not be allowed to escape only with
transfers. Their responsibility must be fixed
and proper action, suitable action must be
taken against them if they are found
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to be at fault. Also, along with the peace
force—perhaps our Government has issued
such guidelines already—people's committees
should be there. They may be there, but they
are ineffective. Effective people's committees
should be there at the city level, at the mohalla
or locality level and we must also consult, not
only consult but rather examine and cross-
examine people's representatives who come
from there, the MLAs and MPs. It is their
responsibility primarily to see to it that in their
constituencies, in their areas, such things do
not occur again and again.

A, regards th, allegation of Hash-miji and
others that the PAC indulged in high-
handedness, | do not say "You don't take
action against them". You must also make a
thorough enquiry into the alleged high-
handedness of the Police and th, PAC people
in Meerut and those who are really responsible
for it must be taken to task.

SHRI  HAREKRUSHNA  MALLICK
(Orissa); The Government will do it or w, will
do it?

SHRI P. N. SUKUL: The Govern
ment will do it, not you. Who says
you will do it? Why do you want to
usurp the right of the Government,
Dr. Mallick? 1t is for the Government
to do it. As | said, we should keep in
our minds the national interests upper
most. Only then We can fight out
these absurdities that happen in our
democracy. The only remedy is to
educate the people, to bring the peo
ple together and this thing can be
done by the people’s committees as
well a5 through other forums. In fact,
it comes to bringing people closer and
closer. And | tell you in the end that
if national integration is not possible
in the regime of Mrs. Indira Gandhi,
it will never be posible. If it is pos
-sible, it is possible only in the regime
of Mrs. Indira Gandhi and the Cong
ress regime.
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SHRI HAREKRUSHNA MALLICK: In
democracy, the world "regime" should not be
used.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): It is not unpar-
liamentary,

SHRI P. N, SUKUL: Dr. Mallick, it is my
privilege to give vent fo my views. When you
speak, you may say whatever you like. | tell
you, whether the BJP is in power or any other
party is in power, they will not be able to fight
this menace out of our country. Only the
Congress Government is competent to handle
the situation. It is unfortunate that our political
opponents are simply trying to create such
unpleasant situations in the country and that,
too, to serve their own narrow political
interests. That is not going to be in the nation-
al inerest. So, | request my friends to view the
situation in the correct perspective and to try
their very best most honestly to dispense with
such occurrences. Thank you very much.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The last speaker, Shri
Makhan Paul.

SHRI MAKHAN PAUL (West Bengal);
Mr. Vice-Chairman, Sir, already a month has
elapsed since the communal riots wer,
triggered off in certain areas of U.P.,
particularly Meerut. The honourable Home
Minister said in his statement that since
October 3, no major incident occurred. | do
not know what is major and what is minor. The
newspapers even today report that there is an
uneasy calm. It may be a lull before a more
serious storm. There is no doubt in my mind
that the UP Government can definitely be
accused of criminal failure in tackling the
situation; but what about the Union Gov-
ernment? Can the Union Government escape
from similar accusation? That the PAC is
responsible  for the beginning of the
occurrence, is admitted by all sections.  But
when the
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upP Government remained , silent
spectator, why did not the Union Gov. ernment
compel the UP Government to replace the PAC
and hand it over to the Army?  Only the Army
could have created an atmosphere of peace and
harmony and that could have stopped the
riot in no time. Therefore, | shall not be
wrong if | accuse the Union Government of
complicity with it. | was born in East Bengal,
now Bangladesh. | was there even in 1946
and | witnessed several communal riots and |
knew and know that it was the motivated
activity of the British Government to have re-
course to the policy of divide-and-rule as
a result of which communal riots  occurred.
We  expected and our national leaders
told us during the period of Partition of India
that after the Britishers leave India and India
becomes independent, there will be no more
communal riots. But what has been
happening? Not only communalism but
casteism,  provincialism and separatism or
rather secessionism, regionalism, have been
raising  their ugly heads, and there are
reasons to be afraid that the country is now on
the verge of disintegration. What is the Union
Government doing to do away with the forces
of  disintegration? I think nothing.
Therefore, | accuse the Union Government of
following into the footsteps of the Britishers.
Not onlv they have allowed cas'eism,
provincialism and secessionism to grow but
also they have allowed it to develop.  The
Britishers did not apply the policy of
divide-and-rul, off and on. They did itat the
time of any serious crisis that aroused th,
people to rise against the Government.  And
the same is the case with our Government as
well. Even according to the Prime Minister
herself who told the Congress Parlia-
mentary Party meeting, India is facing a very
serious crisis. And according to me, | know it
to be certain that the down-trodden people of
India ar, about to rise against this Government
as well. ~ So the Union Government is taking
this policy and allowing the communal forces
to grow and
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to do whatever they like so that the eyes of the
people are shifted from the path of struggle
and whereby they can be saved. | warn the
Union Government, through you and the
honourable Members of the Treasury Bench,
that the Frankenstein that they have been
creating will in no time swallow them as well.
Thank you.

SHRI P. C. SETHI: Sir, | am thankful to
the hon. Members who have participated in
the Calling Attention, Some of them have
given very valuable suggestions.

The question of foreign money has been
raised by Mr. Bhattacharya. He has also raised
the question of personal loyalty, and not
administrative ability. Then he also raised the
question of illicit arms and dearth of essential
commodities. Now, Sir, as far as foreign
money is concerned, every effort is being
made by the Ministry of Finance to see that
foreign money does not come in. But when it
comes for charitable puxpO" ses i" some garb
or the other, then it becomes very difficult for
the Central Government to stop it totally. But
I do not think, Sir, that foreign money is
coming here for political activities. However,
this point will be again brought to the notice
of the Ministry of Finance.

Sir, as far as the question of loyalty of the
services is concerned, when we talk of the
loyalty of the services we never talk of
personal loyalty of the services. What we see
is loyalty the principles of the Constitution.
And, therefore, it is not correct to say that we
are trying to run the administration on the
basis of personal loyalties.

Sir, then, as far as the arms ase concerned,
it is true that for a considerable time search
for arms was not carried out. But now a
thorough search not only of one community
but of both the communities, is being made,
and whatever illegal arms are found in their
possession are being removed.
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As far ag the local peace committees are
concerned, it is not correct to say they consist
of only one party. When | was there, Maulana
Hashmi Saheb was also there. There were
people from both the communities and there
were people "who were from Congress (I) and
there were people from other parties and other
factions also. Therefore, we have asked the
District  Administration to form peace
committees, not necessarily of Congress (I)
people only but of all the parties. In this
connection, | would also like to tell the hon.
Members that a delegation of all the party
members is baing sent to Meerut tomorrow.
Sir. | do not know still the composition of this,
because Mr. Bhishma Narain Singh is having
consultations with the Speaker. He is finalising
it. But if Members of the Rajya Sabha do not
find a place, then we will see to it.

SHRI HAREKRUSHNA MALLICK:
Why?

SHRI P. C. SETHI: Because the Lok Sabha
Speaker is sending it. Then we will see to it
that later on a peace delegation comprising of
all the parties in various shades from the
Rajya Sabha is also sent.

SHRI HAREKRUSHNA MALLICK: Why
not together? (Interruptions) The Parliament
is a body consisting of both the Houses.
(Interruptions)

SHRI P. C. SETHI; First of all, I do not
know about the composition of the delegation.
I have been asked to arrange their conveyance
and | have been asked to contact also the
Chief Minister and the local administration *o
arrange for their stay, visit and everything.
That we have done. | "have taken extra
precaution to say that in case it is found that
this committee is consising of only Members
of One House, then we will see to it; riot at a
very distant date but at a Very near date, that a
committee from this House also is sent.

SHRI G. C. BHATTACHARYA: It mgans
up to that time the riots will
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be allowed to continue? (Interruptions)

SHRI P. C. SETHI; Why do you say that
the riot will be allowed to continue?
(Interrwptions)

SHRI G. C. BHATTACHARYA: You will
allow the riots to continue it means.

SHRI P. C. SETHI: Mr. Bhattacharya,
from your reply it appears that you have no
faith in the Members of the other House who
are going there and who are going from all
the parties.

SHRI G. C. BHATTACHARYA: We have
ample faith in them. But our complaint is that
there seems to be lack of faith in us.

SHRI P. C. SETHI; | am not saying that there
is lack of faith. But | am taking extra precaution
to say that if it is found that this delegation
comprises only of the other House, then we will
send a separate delegation. Sir. as far as the
arms are concerned, | have said, Mr Ladli
Mohan Nigam has also said this that arim are
still coming from outside. Therefore, a strict
vigil is being kept. And as far as the rumour-
mongering is concerned, it is not as if the local
administration has not said anything about the
rumour-mongering. For example, a few days
back, there was a rumour that poison has been
mixed in the water taps and the District
administration immediately came out with a
clarification that this is wrons.

Sir, another suggestion from Mr. Nigam
was that as far as the riot-affected areas are
concerned, the entire population of that area
should, be removed. Now, Sir, this is a very
great hardship for all th, people residing in
that area because the miscreants are few and
the peace-loving citizens are more. In spite of
these riots which are taking place in various
parts of the country, the fact remains that
people from both the communities, in fact,
from all the
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communities, want peace and they do not
want to fight amongst themselves. It is only a
few miscreants who want it. Therefore, it
would not be a fair thing. Another suggestion
whici came from him and from many other
Members is punitive tax. As far as punitive
tax is concerned, it is still in the statute books
and the State Governments are free to levy
punitive tax if in their judgment they think
that this would restore the whole thing.

Sil, a suggestion was also made by Mr.
Malik and others that the local press is
responsible for spreading these riots to a very
great extent, at least, for continuing it for some
time. In this connection, | would like to say
that we have again and again repeated to the
Local Administralon and to the State
Government that strict action should be taken
against those papers who are indulging in such
type of activities. Now, it being entirely a State
subject, we cannot do something from here.
But we have been reminding them, and all the
feelings which have been communicated here
by the hon. Members, | would certainly convey
them to the State Government. With regard to
the PAC, | have heard the hon. Members.
Except Mr. Sukul, many of the Members have
complained about the role of the PAC. And
now, in this connection, | would like to say that
when we started hearing some complaints
about the PAC, we did send more
reinforcements of th, Central Forces. | would
like to agree with Mr. Sukul that it is not
possible to deploy the entire CRPF and the
Border Security Force because they are
deployed in very sensitive areas and to
withdraw them from those places will be a
wrong thing to do. But from all the strategic
points, particularly in these localities which ar,
inhabited by both the communities, now the
CRPF and the BSF have replaced the PAC at
many of the points and the PAC is working in
the other periphery and, therefore, to
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that extent we are taking precaution. | can
also assure that as far as the enquiry is
concerned, a; was done in Moradabad, | am
sure the State Government will institute an
inquiry not only into the incidents which are
taking place but also into th, conduct of the
various officers and the Jawans.

SHRI G. C. BHATTACHARYA: What
about the Peace-Keeping Force which was in
your Manifesto?

SHRI P. C. SETHI: | may like to remind
the hon. Members that as far as the peace-
keeping force is concerned, special battalions
of the CRPF which are specially meant to
handle these communal situations consisting
of all communities. . .

SHRI G. C. BHATTACHARYA: That was
not the idea of the peacekeeping force. Peace-
keeping force was absolutely for a different
purpose, for meeting such situations and
where their composition would be different,
their traiamg would be different and their
whole oulook will !be different. 1 do not
know, being she Home Minisler how you do
not know about the origin of the peaoj -
keeping force.

SHRI P. C. SETHI: | am saying.-

SHRI G. C. BHATTACHARYA: That is in
your Congress Manifesto.

And how you are equating the keeping
force with the BSF?

SHRI P. C. SETHI: | am saving that a
Special Battalion of the CRPF who were
given special training. . (In-
terruptions).
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SHRI P. C. SETHI: Those battalions have
been raised and, if necessary, we would raise
more battalions.
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SHRI G. C. BHATTACHARYA: What is
the position? Are the minorities adequately
represented in those battalions? Have those
battalions been employed in the riot-affected
areas?

SHRI P. C. SETHI: This peace task-force
consists of all sections of the society.

Now, Sir, it has also been alleged that riots
suit the Government and the last speaker has
even gone to the extent of alleging that we are
having an alliance with the communal parties.
This is the height of some such remarks which
one can make, T could never imagine and |
could never think that such allegations could
be made. We may differ from other parties in
other matters but as far as secularism is
concerned, we have never differed even with
other political parties.

SHRI G. C. BHATTACHARYA: What
about the action? You will be judged by
action. (Interruptions). Do not compare your
secularism. We are concerned with action.
You are now in the Government. Why this
thing in Moradabad and Meerut?

SHRI P. C. SETHI: Do you think that. .
. (Interruptions).

SHRI G. C. BHATTACHARYA: You
show it in action so that this may not be
repeated.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): You had your say, Mr.
Bhattacharya

SHRI G. C. BHATTACHARYA: Sir, we
should not be taken for granted. | am not
asking. . .

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN):  Mr.  Bhattacharya,
please. You have been given sufficient time.
You have called the attention of the
Government. All others have spoken. The
Minister is replying. If you are not satisfied
with the Minister, you write to him and he
will reply.

PROF. SOURENDRA BHATTACHAR-
JEE (West Bengal): Sir, the question is that
for such a long time it has not been
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possible toi the Government to effectively
tackle this problem. It is on the increase. Out
of exasperation, so to say, certain conclusions
have to be made. It is for the Government to
disprove them.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): He has replied to all
these points.

SHRI P. C. SETHI: I have said in the very
beginning that it is unfortunate that these
incidents took place. It is still more
unfortunate that if such incidents took place,
they continued for a very long time and peace
is not restored for a considerable time and this
question has to be tackled on an all-India
basis. It is not only a question of riot arising
here or there as has been said by Hashmisahib.
It is not only the situation in Meerut, The
Aligarh and Moradabad situation is also tense
and we have taken precautions right from now
as far as Moradabad and Aligarh are
concerned, in advance, so that nothing
untoward occurs there.

Sir, Mr. Indradeep Sinha has charged me
that my statement conceals more facts rather
than reveal them. As far as | am concerned, |
can prove that as is customary in such Calling
Attention matters. | have tried to give the
entire genesis of the origin of this incident and
I have given all the details about this incident.
What further details | could give? | can never
give the break-up of those persons who have
been killed because that is not in the public
interest. But otherwise | have given all the
information. | may also like to point out that
by now 10 CRPF Companies and 5 B.S.F,
companies are there and they are put along
with the local P.A.C, in very sensitive areas
and the PAC has been relegated to a different
position now.

Sir, as far as the Magistrate's Report is
concerned, why it was not acted upon, we
have not received any information on this. But
even after peace was restored and when it was
acted upon and the place was sealed then the
court injunction and order has come that the
place should be open and the authorities had
to yield to the court order. . . and the
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authorities had to yield to the court order.
Therefore, to that extent, we are helpless.

Mr. Jagdish prasad Mathur and other hon.
Members have also said that this matter
should be gone into and enquired. As | have
said, it happens that when the situation
normalises, the State Government do set up an
enquiry and | can assure the hon. House that
we would certainly bring it to the notice of the
State Government that they should think of
instituting an enquiry into the whole Meerut
affair.

Mr. Kulkarni said that this is not a party
matter. | agree with him entirely that this is
not a party matter. This matter-concerns the
whole country and that is why we have now
agreed that a delegation of all the parties and
Members should go there and it will be a
peace mission which would work.

As far as my visit to that place is concerned,
| have visited it; | am again visiting it. But you
will appreciate that this being a State subject,
if 1 go and occupy a central place there for a
number of days, then | would not be working
as Home Minister of India but | would be
functioning as a Minister of Home Affairs for
that particular State and you all would very
well appreciate that this would be an
impossible task for any Central Minister to sit
there for a very long time. But as has been
suggested, | had already decided to go to
Meerut again and if necessary, stay there for a
day or two.

Mr. Sukul said that arms search should be
conducted. | may assure the hon. Member that
arms search is on and it will be carried on till
these arms are recovered. Mr. Sukul also
suggested that sensitive areas should be
identified. In tbis connection | would like to
point out to him that as far as the sensitive
areas are concerned with regard to such
communal disturbances, these have been
identified, not only for U.P. but for the entire
country, and the State Governments have been
given that list and they have been asked to be
vitgilant about these areas and take posi™
action

As | have made an appeal in my statement
itself, | would again request the hon.
Members. . .

[50CT. 1982]

Communal riot; 302
in Meerui

Hi a3 wERE Fwdr : ff cgedyo
% #iaey & foen & forr, s wowme
% fad fr 7 A TgwaTE ?
-5 :.J":'u dun] ope d;--i]'i‘

N SNy & RS S - - e
@adaingd WS ot J S el S el
[-2 by @ &

SHRI P. C. SETHI: | have said that when
the enquiry is instituted, they would also go
into this question.
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SHRI P. C. SETHI: What | can say on this
question is that as far as the role of the P.A.C,
or their conduct is concerned, it has aheady
appeared in the papers and whatever the hon.
Members have said, will also appear in the
papers. We have also taken note of it and will
bring it to the notice of the State Government
so that they take corrective measures in order
to see that if there are some elements of this

nature in the P.A.C, they are weeded out and
rooted out.

SHRI INDRADEEP SINHA: | want just
one clarification. | did not want to interrupt
the hon. Minister. | would like to seek one
clarification.

Sir, | made some very specific points; for
example, the Magistrate's report was not acted
upon when it was submitted to

f[1 Transliteration in Arabic Script.
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the D.M., that is, on 20th of August and after
20 days they started implementing it when all
other efforts had failed. Then there was the
court injunction. But what were they doing in
the interval of twenty days? Secondly, the
rioting started at about 10 PM on the 6th and
the curfew was imposed at 4 AM the next day.
What were they doing throughout the night?
This has not been answered by the hon.
Minister. Thirdly, according to the District
Magistrate's own statement, the majority of the
persons arrested in Meerut did not belong to
Meerut. Who were they? From where did they
come? What is their political and communal
complexion? And lastly, | would like to know
whether Mr. Mohan Lal Kapoor and Mr.
Brahm Pal Singh have been arrested or not.

SHRI P. C. SETHI: These are matters of
detail. | have gone into all the important
issues raised by hon. Members. Now, whether
Mr. Mohan Lal Kapoor is there or not, | have
no information.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): With this, we conclude
the discussion on the Calling Attention. Now,
we take up Special Mentions. Mr. Ganesan.

REFERENCE TO THE
REPORTEDSTOPPAGE OF FLOW OF
WATER FROM DAMS ON RIVER
CAUVERY BN KARNATAKA

SHRI L. GANESAN (Tamil Nadu): Mr. Vice-
Chairman, Sir, with pain and anguish, with
concern and agony, | wish * to place before this
House, before this Government and, above all,
before our beloved Prime Minister, the plight of
the ryots in Tamil Nadu. The Mettur Dam in
Tamil Nadu is one of the biggest and oldest
dams. The water level in this dam has now
reached an all time low level and consequently,
this has already been closed. The result is, fields
stretching over several sg. miles are drying and
standing crops are withering. The ryots are hit
the hardest. The situation is very precarious and
the position is very cri-
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tical. Is there a way to save the standing crops
and the suffering ryots? Of course, there is a
way. In the Krishnaraja Sagar Dam, in the
Kabini Dam, in the Hema-vathi Dam of
Karnataka, there is abundant water. The water
is overflowing. If the water is released  from
these dams, definitely, we will be  able to
save the standing crops in Tamil Nadu.
Therefore, | would appeal to the Prime Minister
to direct the Karnataka Government to re-
lease the water  immediately. Of course, this
will only be a temporary relief. The same
problem may occur year after year. There is a
permament solution to this problem. The
1924 Agreement was to be renewed in the year
1974. The Agreement was between the
States sharing the Cauvery waters. This
Agreement  which was to be renewed in the
year 1974 has not been renewed up till
date. Unless this is renewed, there is no
solution. Not only that. Cauvery flows
through different States. This is an inter-
State  river. If any dam is to be constructed,
naturally, the other States which will be
affected by the construction of such a dam
should be consulted and, above all, they
should get the consent of the Central
Government. But when Karnataka started
constructing a dam in Kabini, a tributary of
Cauvery, a dam in Hemavathi, another
tributary of Cauvery and another dam in
Hairangi, which is also a tributary of
Cauvery, they did so without  consulting the
Tamil Nadu Government, or for that matter,
without getting the consent from the Central
Government. The then  Tamil  Nadu
Government protested and appealed to the
Government of India to stop the construction
of these dams. The people of Tamil Nadu
also appealed to the Government of India. But
they did not pay heed to us. The Karnataka
Government, without any  consideration for
the protests of the Tamil Nadu people and the
Tamil Nadu Government started constructing
these dams. The greatest  anomaly was, at
one stage, when there was Governor's Rule,
during that Rule, Parliament was presented
with the Budget for Karnataka State in which a
provision was made, in which an allocation was
made, for these dams, for the construction
of which, they did not getthe consent of the
Central Government.  This Is the situation.



